FORM A
FUBLIC ANNOUNCEMENT
(Under Regulation 6 of fhe Insolency an nkmup ard of India
nder Re f cy and Ba Boand di
{Insolvency Resalution Process for Comporate Persons ) Regulations, 2016)

1. | Name of comporate debior MARUTI RICH VENTURES PVT.LTD

2. | Dade of Incorporation of comporate deblor| 1542010

3. Authonty Under Which corporate deblor | Company Limsted by Shares {Private Ltd Co)
|s inconporated | Regesierned incorporated under THE COMPANIES
ACT 1956{Updated in 20 13).

4| Corporaie |dentity No. [ Limited Liabi@ity CIN | US1909TG 2010PTC 067964
Ideniification Mo, of corporate deblor

5.| Address of b Regslered Oficeand | Maru Rich Ventres Pyt Lid. E-27, Road No. 5
Principa Ofice (if any) of coporate debior| Vikrampuri Colony, Karkhana, Secunderabar

S5
g | Insolvency commencement datein | 25.05. 203 { certifed copy made avaiable o me
respect of comporate debtor on 2606202 3)
7.| Esimaied date of closuse of insolvengy | 2312083

résolubon process

g |Name and regis¥ation mamber of fhel BETHAMABHOTLA SUDHAKAR
Insoivency Professonal acing as Intenim Ragn No.

Resoiufion Professional |BBVIPA-OO3AC Al-N-00402 202 2-23/ 14091
§.| Address and e-mad of the Interim FLAT NO D405, GALAXY APARTMENTS,
Resolution Professional, as regisiered | RAGHAVENDRA COLONY HYDERABAD-
with fwe Board SO0084 . Mob 9704719072
Emaibe hanabh ofa, sudh akanfiomad com
3| Avddress and e-mad 1o be used for A-710Usha Endave, Navod aya Colony, Sainagad
corres pondence with the [nterim Colony Ewin, YeBareddyguda, Mear Satyass
Reschufion Professional Migamagamam, Hyderabad, Tetangana- 5000731
E-mad: manutinchvenlurescpipgmad. com
{1 Last date for submission of daims 1.072023

12{Classes of oredioes, if any, under daise{B] NA
of sub-sechon {Ga) of sechon 21, ascenaned
by e Inferm Resdufion Professions

13 Mames of lnschency Prolessionals ideniiied 1) Mot Applicabie
acl as Autorsed Representaive of cadiors i)
aciass {Threenames ko each dass)

14| {a} Retevant Forms and {bjDetads of Web Bnk: hitps J/ibbd gov.evd ownioadicem himi
authorized representaiives are avadable| Phvysical Address: Asgnen mCol 10 above.

Nalice is hesay gven hal fa Kasond Compary Law Tebunal has orderad Sa cormmanoamant
Caparate nsabvency Resalulion Procass ol e M Sarul Rich Venluras Pl Lid on 25.05. 2023 fcartifi
copy madea available tome on 26062023}
The cradioes ofddls Mansd Rich Venturas Pyl Lid ara hanahy callad upan o submd harclams wih poal
o befarall 07 20234 tha Imedm Resaliion Profassona ol e addrassmantonad aganstenky Na. 10,
The fnancal cradiars shal submit fair daims wih pmaf by efecinonic maans only. Al ofher credi
rriry Sk 16 clasms will gimalm parsan, by post orby dackanc means.
A lnancial crediar belonging b0 a dass as istad agamst ha anky No. 12, shall indicale s chaios o
ahorsed mpmsaniatve inom amang he three insdvancy pokssonds isted agansl enlry No. 13 oa
a5 authorsad mpresantalive of ha dass (NolAppbcabie in Farm CA.
Submisson of Blkse or meseading prooks ol daimshal alvacipendtes.
Name and Signatime of Interim Resolution Professional:
: BETHANABHOTLA SUDHAKAR
Eﬂﬁm Inderim Resclston Professional for
M/s. Manuti Rich Venkwes Pvt. Lid
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